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CENTRAL ADMINISTRATIVE TRIBUNAL ¢ GUWAHATI BENGH,
GUWAHAT I,

ORDER SHEET

orginal No. 1 ¢eg /2002
Misc.rpetiticn No,

Contempt retition No. /
Review Application No T~ /-

Applicaﬁt(s) To j&o Rl&uxxa_

ey ieaas - o

Respondent ( s) ®. 0.1 & Oro. .
AdVo cate for Applicant (5) M. Chardo , Mrs. N\ D, Q@J’,mam,

ﬁceﬂf GWuw&m%qomA¢Dﬁ

Advocate for Respondent (s}  fiace o . LDatp Roy 5 S, €. 6. S.cC,

|

Notes of the Registry | Date § ORDER OF THE TRIBUNAL

24.,5,082 , Heard Mr, M, Chanda, learnsd counsel
for the applicant and also Mr, A,Deb Roy,
'leatned Sr. C.GuS.C. far the réspondents,

! This application is squarely covered
'by the Judgment and arder passed by this
Tribunal in 0.A, Nos. 238,234 and 276 of 2001
dated 11.1.2002. In the light of the sajg
judgment this application is dismissed, The
dismissal of this application, shall. not,
VSG ! houever, preclude the respondents, viz, the

| ' | Bovt. of Arunachal Pradesh in absorping the
applicant as per policy decisign, if any,

aven

. . ‘after the persons are repatriated.

1 !

The application thus stands dismissed,

' mb !

There shall, howsver, be no order as to costs,

L~

Vice=Chaji rman
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IN THE GAUHATI HIGH COURT

(ngh Court of Assam, Nagaland, Meghalaya, Mampur, Tripura,
Mizoram & Arunachal Prddesh)

CIVIL APPELLATE SIDE

5?‘?%1%% WO~ {) @ - ~ No. 5_63 ....... of 20(; Q

| ' Appellant.
k ? \ u.9>Q/\ﬁ))/ \&O‘\'\\'\ ~ Petitioner
&A’)’\,L)bo\ |

Versus

QLo & Didiy, 172

Respondent
Opposite Party

A ellant ' 9( R ‘

Petmoner g

\\Jmf e Ghed e
Respondent
For '
Opposite Party
Noting by Officer or ) 1 Scria Datc Officc notes, reports, orders or proceedings
Advocate No. with signaturc

1 | 2 3 4
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'HQN'BLE THE CHIEF JUSTICE MR'BS REDDY - - * -
 HON'BLE MR JUSTICE T NANDAKUMAR SINGH .~~~
(BSReddy, Cl) T |t

T "VIr -SKi. Ghose Ieéfn‘ed _counsel for the
A pet|t|dner sedks Ieave of . th|s court to W|thdraw e
U this vsﬁnt petltlon and '|ghtly 0 in our consudered"=-~",.__§.- .
' ~ opiniop. The leave is ‘atcordingly granted o '~

wi 7,
S e om0 TN RPN

N

The writ petitipn shall stand dlsmlssed'- '

withot any order as o costs. However liberty s

grant to the petitioner to avail such remednes as

» @ ‘ '
L. ki
i

; ""méy _ reqwred and lin ‘case any such occh|on'
e .. .- arises lin that event th is order ‘shall not come in

S SRV U

thelr way andthe matt=r,m§y have to be disposed

of on fts owni merit uinfluenced by dismissal of . . o
this writ petiti n - | : | S

)

sa/- . . IéGESingh sd/- B.S, Reddy.
 CHIEF JUSTICE,

CQntdo-o ° "
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#OHY forWdrded for 1nformation and neceQQary action tot=
. /The Union of India, through the Comptroller & Auditor

#Gpneral ef India, 10 Bahadur Shah zafar Marg,New Delhi-110003.
2. The Accountgnt General (A&E),Arunachal Pradesh,Meghalaya,
J jAssam etc.,shillong— 793001.
.|The State of Arunachal pradesh, represented by the u@crefaxy

| to the Government of Arunachal Pradesh Public wWorks :
'Department,ltanagar. _
|4, The Director of Accounts & TIhdSUI@S,GOV@ranHt of
1Arunachal Pradesh,Naharlagune. :
! The Executive Bnginecr,Rural works D@partment,xhonSa Div;sion,
} # District Tirep,srunachal Pradesh.
| The COmMLSaioner(Flnance) Government of Arunachal PraﬁESh.
‘xi;xanagar. _ . ,

7 The Deputy Registrar,Central Admlnistrative Trlbunal,

oae,%hangagarh,ﬁuwahati— 781005,

|74
" [|-Guwahati Bench,Rajgarh R
He is requested to acknowledge the ‘receipt of the following

| EMEKSX® records.This has a reference to his letter No.
| CAT/CHY/68/3ulil 423 Date 07.06.2005. '

e o

| Enclos=-

' 1. O.A. 166/2002 Part 'A"
y with Original Orders.

' i - o By order

[ o :
T ' Asstt. Registrar{Judl )
Gauhati High Court.Guwahatml.u
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: IN THE 'C"ENTRAL ADMINISTRATIVE TRIBUNAL
. - . GUWAHATI BENCH
(ﬁn application under Section 19 of the administrative Tribunals Act,

1985)

s

A
/_
. od

Title of the case : 0. A. No.... /é é? /2002 j§
er Tushar Kanti Barua H . Applicant
¢
= Versus -
‘Un,iion of India & Others = Respondents
INDEX

sLC [ Annexura _ Particulars TPage No.
i No. » | , e : N
o . -: Application 11-16
oz - = Verification 117
w ‘ 203_ ' i - Appo:mtment lettler dated 1-8420
P : | 9.6.1999 o
1 04, 2 Timpugned order dated |21
Lo 25.2.2002
4 TO5. - 3 - Judgment & Order dated ]22-26
: 22.6.2001

- 06. 4 [etter dated 15.11.99 2728

o7, 5 Tetter dated 12.1.200D |29-30

8. r3 etter dated T1.3.2002 [31- 3%

09 7 “[Photocopy of the ABWS - g_ 33,

' ' published in-Arunachal Times }--

on 2.12.2001

Lo ' ~ Filed by
.Date :0.04.2002 .

: ‘/ﬁdvocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH : GUWAHATI

(An dpplication under Section 19 of the Administrative Tribunals aAct,
1985)

0.Aa. No. .../ /2002

'BETWEEN
Sri Tushar Kanti Barua
Son of Sri Baroda Ranjan Barua
Wworking as Divisional accountant in the
. Office of the Executive Engineer,
- Rural Works Department, Khonsa Division,
Government of Arunachal Pradesh,

District - Tirap, Arunachal Pradash.

#applicant

—yersus-

L. The Union of India, _
Through the Comptroller & Auditor
General of India, 10 Bahadur Shah Zafar Marg.,

New Delhi-110003.

2. The Accountant General (A&E).,
arunachal Pradesh, Meghalava,

Assam etc., Shillong-793001.

&, The State of Arunachal Pradesh,
Through the Secretary to the -
Government of Arunachal Pradesh,

Rural Works Department, Itanagar-



oy

4. The Director of Accounts & Treasuries,

Government of Arunachal Pradesh, Naharlagun.

5. The Executive Engineer,
Rural works Department, Khonsa Division

District - Tirap, Arunachal Pradesh.

6. The Commissioner (Finance),

Government of Arunachal Pradesh,

Itanagar.

T .= fBspondants

DETAILS OF APPLICATION

Order No. DA Cell/2-46/92-93/2000~01/vol.11/1216 dated 25.02.2002
issued by the respondent no. 2 repatriating the applicant to ‘his -
parent department without considering his cmse for permanent

absorption in the cadre of Divisional Accountant now taken over by
the Government of Arunachal Pradesh from Accountant General (A3E)

Arunachal , Meghalaya, etc. Shillong in total disregerd to the

decisionicontention as‘communicated through the letter bearing No.
0A/TRY/15/99 dated 12.1.2000 as well as the letter under Memo No.
0A/TRY/15/99 dated 11.3.2002 issued by the Government of Arunachal

Pradash;
Jurisdiction

That the applicant states that the subject matter of this :
application is within the jurisdiction of this Hon’ble Tribunali

CCQ/{Qf\Ai§La4f./<LCDL»M¥



“That the present applicant further declaras that this application
is filed within the prescribed period of limitation as per
“Administrative Tribunals Act, 1985,

4. Eacts of the Case

4.1 'That the applicant is a citizen of India and as such he is
entitled to all the rights and privileges as guaranteﬁd under the
Constitution of India and other legal rights accrued there under.

4.2."That the Applicant is working as Divisional foccountant in the -
organization and under the administrative control of Director -
“of Accounts & Treasuries, Governmant of ‘Arunachal Pradesh and-
seeking his permanent absorption. Though he has worked for:
nearly three years as Divisional Accantant in the office -of
* ~'the respondent no. 5, he is not being permanently absorbed in
tthe aforesaid capacity. Now, effort is on to repatriate him
‘to his parent department under the Chief Engineer, Public

Works Department, Itanagar, Government of ArunachalPracdesh.,

4.3 That what makes the likely repatriation of the Applicant
- disturbing is the fact that though he is being repatriated to
his parent department, his place is likely to be taken by
‘another deputationist only. Hence, it is the case where one
“rdeputationist is being replaced by another daputationist.
“Instead of permanently absorbing the Applicant to the post
~presently being held by him, wherein he has worked for nearly
:;three vears, the Respondents are now only bringing 4 person.
on deputation to work in his place. It is also noteworthy. -
“that the édpplicant is competent to be permanently absorbed in

the deputation post of Divisional Accountant. Moreover,

/7qu L&m&( - Piaduus,



4.4

|
fiand as such it puts requisition to the respondent no. 2 for

. f S\

!
ithough he has worked on deputation but his appointment was

gpursuant to a selection against the permanent post in a

!
‘substantive capacity.

iThat the applicant states that the State of Arunachal Pradesh
;(for short, the State) do not have any accounts cadre of its

own to man the accounts set up under its various departments

. selecting and appointing the staff of ﬁccounts Cadre, namely

| DA/DAC etc. from amongst the existing staff serving under

1 various departments of the State. It is pertinent to mention

here that the respondent no. 2 selects canddates on behalf -

-b.of the State and on their selection the said candidetes are :

-4 posted against the various posts of accounts cadre under the

State. The salary and allowances of those candidates are also’
paid from the State Exchequer but such appointments of he
candidates are made on deputation basis. It would be relevant
from the aforesaid facts that though the candidatas are from
the $tate and on their selection against the post of Acgounts
cadre are posted again to the State, they are under the
administrative control-of respondent no. 2 since, their
selection against the posts aré on deputation basis. -
“Therefore, the candidates like the applicant are basically
.employees of the State and are serving against the posts

under the State cadre being under the admimstrativevcontrolv -

”-df the respondent no. 2.

‘That fhe Applicant was initially appointed as a Lower
’Division Clerk (for short LDC) in the year?1§76 and was
.posted in the Public Works Department, Arunachal Pradesh.
Ever since his entry to service, he has been discharging .

duties to the satisfaction of all concerned and subsequently -

Testan Kasd. Moy



4.6

e

%
\

he was promoted to the post of Upper Division Clerk in the

wvear 1996.

That during the vear 1997, the applicant was initially
selected for the first time as a Oivisional Acountant under
respondent no. 2 and as such, he continued in his said

capacity till 1999: the Chief Engineer, Rural works

‘pepartment, Itanagar;x Government of Arunachal Pradesh. .-

That in the meantime, the respondent no.2 vide Circular

bearing No. DA CELL/2-49497-98/Vol.11/245 dated 20:1.1998- =

invited applications from the candidates who were willing to-:

sarve as Divisional Accountants in Rural Works Department for
a period of one year on deputation basis. The applicant had

applied for the said post and thereafter was selected for the

-second term to the said post on deputation basis. Consequent

to his selection to the post of Divisional Accountant, he was

“asppointed as Divisional Accountant on 9.6.1999 in the office

of the Executive Engineer, R.W.D., Khonsa, Aunachal Pradesh
and since then he has been working in the office of the
respondent no. 5. Thus, although he is working under the
administrative control of AG (AKE), Meghalaya, but
practically, he has been working+in the office of the

respondent no. 5 under the State of: Arunadhalxﬁradesh,7.;

Copy of the appointment letterpdated-9.6.1999»is?-

‘annexed as Annexure-l. &

That though the aforesaid appointment of:ithe applicant was on

‘deputation for a period of one vyear, the same wag

subsequently extended from time to time«and he is still

continuing in the said post. It is stated that pursuant to -

his long continuation in the borrowing department, it has

been his legitimate expectation that he would be absorbed in

T p\m 2N



4.9

the establishment of AG (ARE) for Arunachal Pradesh incue
course. However, before consideration of such abgsorption, he

has been repatriated to his parent department. Itiwill be

‘pértinent to mention here that the Applicant who was an UDC

in his parent department, came on deputation to a promotional
pést carryving higher scale of pay (Rs. 5000-8000/~ with
effect from 976,1999) to the office of the AG (A&E),

- shillong. Such expectation was also in view of the fact that

the performance of the Applicant as a Divisional Accountant

has been - well recognized by the autbrities.

That as already stated above, he is ‘being repatriated to his .
parent department without considering his case for permanent .
absorption by issuance of the order of repatriationdated -

25.02.2002 with immediate effect. However, by wvirtue of the

- letter of the respondent no. 5 issuéd under Memo No. -

‘ H--;-Lro;_
FOw01A99-20064184=90 dated 30= he has hot been
released from duty as vet. But he has reasonable apprehension
that the re$pondent no. 5 may, at any time, release him

acting under pressure from the respondent no. 2. The:

- applicant has also gathered the. information that another

: députationist is replacing him and it is not a case of his =

replacement by any-regular incumbent of the office of the
A.G. (ARE)., Meghalaya. On the other hand, the bifurcation

towards creation of a new cadre of AG({AKE) for arunachal

Pradesh ‘is on the offing and the necessary infrastructure

~ facilities including the office building etc. are also being.

arranged. Thus if in the meantime, the Applicant is

repatriated to his parent department without considering his

representation for regular absorption, the same will

. seriously tell upon his service career. It may be further

stated herein that recently the $tate has taken the decision

[ wbas LaQﬁgz: Moses
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" to take over the administrative control of the accous cadre .
- from the respondent no.2 and to absorb/reqgularise the I
-services of the existing incumbents and necessary arrangement

in this regard including a decision by the State Cabinet has
also been taken but the entire process will require some more

'-?time for completion. Howaver, in such an event, the applicant

will be absorbed/regularised in his existing capacity.

Copied of the repatriation orderdated 25.02.2002 .and .
the letter-dated 30.04.2002 are annexed herewith as

- Annexure - 2 and 2A respectively.

4.10 That it will be pertinent to mention here that on an earlier
occasion, other similarly situated colleagues of the
Applicant - being aggrieved by similar orders of repatriation
~ assalled the same before this Hon’ble Tribunal and this
Hon"ble Tribunal was pleased to protect their interest by -
issuing appropriate interim order. Now, those applicants are
continuing in the post of Divisional accountant under the
Administrative Control of A.G., (A&E), Meghalaya at Arunachal
‘Pradesﬁ. However, those applications wee finaliy disposed by -,
the this Hon’ble Tribunal on 22.6.2001 holding that the
‘period of deputation of the applicants in those appilications
stood extended by virtue of issuance of the order dated
15.11.1999, issued by the respondent no. 4. The Tribunél
accepted the contention of the applicants in those cases and -
disposed of those matters granting the benefit 6f egtension
in termsydf the order-dated 15.11.1999 issued by the
éovarnment of Arunachal Pradesh. The Applicant in the present
case is similarly situated like those Applicants in those

Original applications.

" wda, K. Aoniig



Copy of one of the abovementioned order of this Tribunal

on 22.6.2001 is annexed herewith as Annexure - 3.

“4.11: That the Applicant is aggrieved because instead of considering

“his permanent absorption as Divisional Accountant in the
‘office of the respondent State consequent to the dacision by
“the State to take over the Accounts Cadre from the

Administrative control of the respondent no. 2, he is being

repatriated and replaced by another deputationist. The
Applicant has worked as Divisional Accountant for nearly

three years. His appointment as Divisional Accountant was

-against a permanent post and there is no reason as to why he
‘cannot be considered for absorption in the said capacity more

wparticularly, when he has alreagdy exercised his option for

absorption and the State has already initiated an action to

{ake over the administrative control of his post. In this

‘wonnection, it is noteworthy that his appointment as

o Divisional Accountant was made after carrying out sslection

4.12

in accordance with law. Since the fApplicant duly qualified

and was selected for such appointment, he was accordingly.-

sent on deputation as Divisional Accountant.

That it is stated that the Govt. of Arunachal Pradesh, vida
their letter bearing No. DA/Try/15/99/9629 dated 15.11.99
requested, the Accountant General (A&E), Arunachal Pradesh,
Meghalaya, etc. to extend period of deputation for a further
period of two years, from the date of expiry of the tenure of
the incumbents in the interest of Rural service and it_is

further stated in the said letter dated 15.11.99 that this

arrangement was proposed, till view of the State Government o

in final shape could be put forward. Consequent to that the

tenure of the incumbents including thepresent applicant was .

T urkon Kot Ry,



+ extended and therefore he is-still'continuing'in the said

capacity of Divisional Accountant.

4.13§That as a4 matter of fact, on 12.1.2000 and 11.3.2002 the
respondent nos. 4 and 6 respectively issued letters
requesting the respondent no. 2 to the effect that the
existing divisional accounts may be allowed to continue as
 @mergency divisional accountants for the time being as a
working arrangement in as much as the State Cabinat of
‘Arunachal Pradesh has taken a decision for taking overthe
administrative control of the cadres of Sr. DAD/DAC/DA of
Works Divisions belonging to PiW.D./ PHED/IFCD/RWD and Power
Department of Arunachal Pradesh. Therefore, in the light of
- the above decision aﬁd also in view of the subsequent
decision of the Govt. of Arunachal Pradesh to take over the
*- cadre of Divisional accountant as communicated vide letter
dated 12.1.2000, the present applicant is at least entitled -
to an intérim order for continuing in the present place of
wosting till the administrative control is taken over by the
State and his case for permanent absorption as Divisional
ﬂccountant under the Govt. of Arunachal Pradesh is
considered. It is further submitted that the process of
taking over the . cadre of Divisional Accounts
Officer/Divisional Accountant are in progress. The Hon’'ble
Tribunal may, therefore, be pleased to issue a direction upon
the Respondents to consider the case of the applicant for
.-permanent absorption in the post of Divisional Accountant
~umder the control of Director of Accounts & Traasurles,

Government of Arunachal Pradesh.

4.14 That as stated above, the Director of Accounts & Treasuries,
Govt. of Arunachal Pradesh have'decided to take over the

aforesaid cadre of Divisional Accountant under their.direct

T elpor Ko M gnag



control with immediate effect and further decided that

- persons those who are borne on regular basis in the cadre of

Divisional Accounts Officer/Divisional Accountants in the

- State of Arunachal Pradesh and opted to come over to

Arunachal Pradesh State Cadre, will be taken over onstatus

quo subject to acceptance of the State Govt. and it has also

been decided that hence forth no fresh Divisional accountant
on deputation will be entertained. Cases of those who are

presently on deputation and serving in the State shall be

~examined at that end for their future continuation even after

~completion of existing term of deputation. The Director of

. Accounts and Treasuries had further requested to take

hecessary action so that the process of the transfer of due

“cadre along with the willing personnel could be completed

immediately.

- That the aforesaid decision of the Director of Accounts and

Treasuries (A&E), Govt. of Arunachal Pradesh would be evident

«From the letter bearing No. DA/Tres/15/99 dated 12.1.2000 as

well as the letter issuedunder Memo No. DA/TRY/15/99 dated
11.3.2002 addressed to the Accountant General (A&E) Arunachal

Pradesh, Meghalava, Shillong. It is therefore quite clear

" that under the changed circumstances, the applicant who is an

employee of the Govt. of Arunachal Pradesh, Meghalava, is now

‘required to be considered for absorption by the Govt. of
Arunachal Pradesh instead of Accountant General, (A&E),

“Arunachal Pradesh, Meghalaya, Shillong.

Copy of the letters dated 15.11.99: 12.1.2000 and
11.3.2002 are annexed as’ Annexure-4, 5 and &

‘respectively.

TTwkan kol Borve



4.16

-1 | % .

That the applicant states that he has further come to know
that the State Cabinet of the Government of Arunachal Pradesh
has formally approved the above decision in the month of
December, 2001 to take over the control of the entire
Accounts set up from the Accountant General (AR3E), Meghalaya -

etc. In view of the above decision of the State Cabinet, the

- Accountant General (ABE), Meghalaya etc. is required to hand

- over the entire Accounts set up to the Director of Accounts

.17

‘and Treasuries, Government of Arunachal Pradesh. But this

process may require some more time for completion. It is

‘-:“st:atead that the said news was also published in ‘thé@runachal
Times dated 2.12.2001 Therefore, if the applicant is

repatriated to his parent department before completion of the
above exercise, it would cause irreparable loss and injury in
his service career. The Hon’ble Tribunal may ., therefore, be
Ppleased to protect the interests of the applicant by an |

appropriate order.

A photocopy of the said news published in the
Arunachal Times dated 2.12.2001 is annexed

herewith and marked as Annexure-7.

That the applicant submits that he has come to know from a

reliable source that the instant order of repatriation has

been issued on extraneous consideration. From the attending

Tacts and circumstances of the case narrated above, it is

quite clear that nows: consequent to the above decision of the
'Govt of Arunachal Pradesh, the respondent no.. 2 has no
gontrol over the matter and in this circumstance Ehlmpuqned
order is arbitrary, mala fide and without jurisdiction. The

meuqned order dated 21.03.2002 is, therefore, liable to be

.set aside .

TW A”\cuf 730ums



f4418 That in this application, the Applicant has made out a prima

facie case of arbitrariness on the part of the Respondents.
Applicant has a strong case for being permanently absorbed as
Oivisional Accountant either in his present capacity as
Divisional accountant in the office of the Executive
Engineer, Rural Works Department, Khonsa Division, Arunachal
Pradesh or as Divisional Accountant in any of the offices
under the Government of Arunachal Pradesh. an interim
direction by this Hon’ble Tribunal that pending disposal of
this application the Applicant may not be disturbed from his
present post of Divisional Accountant in the office of the
fxecutive Engineer, Rural Works Department, Khonsa Division,
Arunachal Pradesh, would not adversely affect the interest of
the Respondents and they would not be prejudiced in any way
whereas on the other hand, if such an interim drection is
not given in favour of the Applicant, the writ application
itself would be rendered in fructuous. Hence the balance of
convenience is in favour of the Applicant towards passing

such an interim order.

" That the aApplicant has no other appropriate alternative

remedy than the one sought for herein and the relief(s) if
granted by this Hon’ble Tribunal would be just, adequate,

proper and effective.

That the Applicant demanded justice but the same was denied
to him.‘Hancé, this Application & filed bona fide and for

securing the ends of justice.

That this application is made bona fide and for the cause of

CJustice.



13- | 3.

5.1 For that the action of the respondent -authority in: denving

|

5.2

iy

consideration of the case of the applicant as per the request made
by the Govt. of Arunachal Pradesh to extend the period of
deputation for a further period till the process of taking over
‘the administrative control of the cadre of the Divisional
“eocountant by the State of Arunachal Pradesh is completed in
pursuance of 0.M. dated 15.11.99, 12.1.2000 and 11.3.2002

-respectively is illegal, arbitrary and highly-éiscriminaﬁqry.

For that the applicant, if repatriated to his parent department at
this juncture, will have to join as Upper Division clerk only and
in such a contingency he would draw a lesser pay scale than that
of & Divisional Accountant which will amount to reduction in rank
and is not permissible under the law in as much as the same will
amount to infringemgﬂ;of the provisions contained in article
14,16 and 21 of:the Constitution of India and as such the impugned:
order of repatriation is bad in law and liable to be set aside and

quashed.

For that the applicant is sought to be replaced by another
Jdeputationist in the rank of Divisional accountant without
considering his case for permanent absorption and as such the
action of the authorities is bad in law and liable t¢ be set

aside.

For that the impugned order dated QSZQQ;2002 issued by the
Respondent No.2 directing repatriation of the applicant to his

‘ . v e g Liedg b,
parent department with effect from 33072002 w%il_create serious
Civil consequences and as such the action of the authorities is

bad in law and liable to be set aside.

5.5 For that the applicant will &ve to join as Upper Division Clerk -

on repatriation to his parent department whose pay scale is much
lower than that of the Divisional Acoountant and as such it will

create serious anomalies in the pay scale to be given to the

~applicant on fepatriation andthat was why the State Govt. of



1

L &qﬁ

A

Arunachal Pradesh took up the matter with the Respondent No.2
requesting him to allow the serving deputationists for further
period till necessary arrangements are made by the States Govt. to
take over the administrative control of the cadre of the
Divisional Accountant serving in the State of Arunachal Pradesh.
The respondent No.2 while issuing the impugned order, never took
into consideration these factors and the impugned order was passed

arbitrarily, without application of mind and on irrelevant

" consideration and as such the order is liable to be set a$ide and

Cguashed.

5.6 For that in view of the decision now taken by the Govt. of

Arunachal Pradesh to take over the cadre of the Divisional
Aeccounts Officer/Divisional Accountants, the applicant is entitled

to continue in the post of Divisional accountant till the process

- is completed and as such the impugned order is bad in law and is

liable to be set aside.

5.7 For that in any view of the matter the impugned order is bad in

 law and is liable to set aside.

|

5.8 jFor that the similar matter has already been decided by this

‘Hon’ble Tribunal in a series of case vide order dated 22.6.2001,

as such the applicant is entitled to similar benefit.

Retails of remedies exhausted:
That the applicant states that he has no other alternative or

wother efficacious remedy available before him than to file this

application.

The applicant further declares that he had filed a writ petition
before the Hon’ble High Court regarding the matter in respect of

- enka Ko Do



which this application has been made, but the same was withdrawn
with liberty to approach before the appropriate forum. The
applicant further declares that no application like the present

-ane is pending before any other Tribunal or any other authority or

ahy other Bench of the Tribunal nor any such application, writ

application, or suit is pending before any of them.

Rélief( _for:

That the Ho’ble Tribunal be pleased to set sside the impugned

- arder of repatriation issued under letter No. DA CEELY®5/92-

IAL6 452 222
+ 93/2000-01/Vol. LY/13%3 dated 24-03-2602 (Annexure- 2).

That the Hon’ble Tribunal be pleased to direct the respondents to

consider absorption of the applicant to the post of Diwisional:

. focountant in the office of ﬁhe Executive Engineer, Rural Works

Department, Tezu, or under any of the offices of the Govt. of
Arunachal Pradesh in terms of the decision taken by the Government
of Arunachal Pradesh as communicated through the letters dated -
15.1;.1999, 12.1.2000 and 11.3.2002. '

To pass any other order or orders as deem fit and'propér by the

‘Hon’kble Tribunal.

Cost of the case.

Interim Praver:

Ouring the pendency of this application, the applicant prays for

the following interim relief:

That the Hon’ble Tribunal be pleased to stay the operation of the

impugned order of repatriation issued under letter No. DA CELL/2~
, 1216 252200 -

46/92*93/2000*01/V01;I;Via?é%dated = (Arinexure- 2) till

disposal of this Original application.

"/ uaken Kas P



9.2
. continue to work on deputation basis to the post of Divisional

S Postal Order No.: % C?l/ £G4 ... dated /é f~777’)/

th. Issued fromand pavable at:G. P.B., Guwahati

12,

Ao o

That the respondents be directed to allow the applicant: to

" Accountant till disposal of this application.

The above interim reliefs are praved on the grounds explained in

- paragraph 5 of the Original fApplication and if the same is not

cgranted the applicant will suffer irreparable loss and injury.

‘List of enclosures :

‘As per Index.

b K@, Maros



. VERIFICATION

Ly Sri Tushar Kanti Barua, son of Sri Baroda Ranjan Barua,

aged about 47 years, working as Divisional Accountant in the

“office of the Executive Engineer, Rural Works Department,

Khonsa Division, Government of Arunachal Pradesh, Districe
Tirap, Arunachal Pradesh, do hereby verify that the -
statements made in Paragraph 1l to 4 and é to ‘12 are true to -

my knowledge and those made in Paragraph 5 are true to my - -

legal advice and I have not suppressed any -material fact.

“And I sign this verification on this the B day of May 2002..

Signature

- Tunka, Kot Basas
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cnatt O CPHE ACCOUNDALITL o ubiiAL (ALE)  DEGHALNYA ELC:SHILLONG - ' _ 5

) I"M.D,,‘_ o) /7’ é | Dated. g/é/?? _

Conseguent o hl!s selection for the post of Divi-
“icnal Accountant (on doputation)basis) ine the pay  scale of ‘!

SON BD=500006 /- . in th: combined cadre of
Crlmional Lo onntants wnpder

the Administrative control of the - :
silee of the Acconmiant General (n6E;) , Meghalaya etc., Shlllong, ..
249 /2 QQ/UQ UAG’\present working n .
Vidy 2V /OAIKQQUA @W

ﬂﬂ is posted on deputatlon as Dfll:lleial Accoéltant in’ the Office'

o,

e fx-fm(.f/;ww RWE_Ktan, Qﬂ-—//}/)/

. Shri. /(/ﬂ }\g,\ﬁ ﬁ Q()’LL’Q should - !,', ;
join the aforesaid post of JV] ziomal Accountant on ’dcputation' o e

wiElin e 30 days firom the date of issue of this order, failing R ST
Miedy hdn ey An Aerdasicion in

Soliable to he cancelled
Wi Eov any further communication and

the post may be offered

-0y

.o Lo osome other.eldgible and selected canm.date. Noﬁ-\representaw
',4 ,-4214‘#. e
’ *ion fer a change

of thi lace of posting m.ll ba pntertr_u.ned
under any ci rcunstances vhatsoevaer,

‘ - . . . - -
3. LThe paricd of deputata_on of Shri. / (g Qé’, A
- /c) Kr« e ion ey

e e e et WIL1Y Dbe for a durax_lon

‘ 1(onn) vear only from thz dnzg f joining in the office

LZxecn ke, Jé’7)ﬁ7kw RWR, b%av:w_ .

A, “he pay &1 deputation(Duty) allowances

of Shrl. r/uw/\gy WNH%Q%‘QQ ot i 1

will be governed by the

in waspeck
vzt of India, Mindstry of
Finanee, #ublic Grieves s tnd Ponsion (Dep‘rn:“tment'oﬁ'ngafmql) 3 Yy
and Training) letker L., 2/ 2/ 1 -E sttt (Pay~IL) dtd. 29, 441988 a0k s
1 oemended and modifisl Tvow time to time. YhiZe on deputatlon

H ‘.;'r'i / ({.AA Y. L’@/\K ./B-wQﬁ&Q

Lo m.\,hrz’ the pav;

hr his basic pay in th. v .isnt ~adre Plus ocrsonal pa* oo

“lus deputation (duty) -f'J"""’C sl T,
QLYW Q- Sy - ﬂ..caputatlon, ShOUl --‘?'ﬂ‘?“-“‘l-%

i AL ‘-p/-')'-“f:‘! .
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cption in this regard within a pexiod
the date of joining tl'e assignment (i. e. the- aforesald«ppst
A -.—ﬁ""ﬁ i
of deputation)., The option once exercised by Shris

JXa/QQ} /%%YOLQ
‘ ;33 fInmal and cannot be altered/changed :
'?Circumstances whatsoever. <gf

of 1 (one ) _month £rom

{.

:5¢ The Dearness aJJonanhn Cru Childre

i

n'Educatioﬁ h)lowance,;y
. a',; ’

governed bthh
‘India JMinistry of Finance O No.F1(6)E-IV (&) /62 . dtdy

TRy
(incorporated-as annexure to Govt of India dec1sio a

.npoendlx 31 of ChoudhurV's C.5.R. Volee LV(l3th

51¢A,,u L.C.,leave,Pension etc will be

ud tlon) and aS$M

COﬁthl of the Accountant General (n & B

l'rior concurrence of this office

gwunnr.AcuounhuﬁQ.ri%«r.un

]/ 1) ]\-\.;(\L)go
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Letno Nosido Cal L/2-49/94-.05/ 8/ [’ gﬁ.@ ’ Dt q {é[ - .
. . Copy fcawirded for information and naces sary dCthn to e :
1 L TheoAgccuntant General (1-\@&)_-,~g’ianipur, Imphal

————

2. 'T‘ho _bcceountant General (A&L) " Tripura, __Agartala.

g» jh\ Chiaf Lnglneor,(fll) ///\/Z) JO/U 8 - JV’CZ/\?@%(A@J

e is requested td rolox e shri

P . immediately with the 'irection
te ranorit for duty to his place ~f pasting on'deputation
undey intimation 1o this fice.

; REGD: B. The Lxecutive Lnglrmor, Mﬁﬁ\/ 99-\ ﬂé/}( o;gf
oo (W le 15 requested to relea-
v se immediately Shri [ (« 0L QY @/\E/ %MQ

'WJ.Rh the direction to report }or duLy\to hls place of pn.,- A
\f‘;. ' ting on deputation under 1nt1matlon to thls office. '

Mhe Brecutive Lngmecr, @ /?\.)0@}1{4 K/\ 07\/,)Q fM)

o — .o He L, reques ted to

g

intimate the date of Joining of Shri __{ L(..Q/.;\em
. JBQ’V&Q
; R__‘;_‘_gg_%; shri _7__[4,/Jf\<2‘/ Kﬁ\f«/@ /%Q'VMQ U)Qc
e o »
ﬁQ/MOsO(MC__-
€ RL0. File.

éa S.Ca lpil(?. o - ) . .: !

7. P.C. File. .
tg JFile of the deput:uflonmt

(@ //C(, M,«K /l/mk,? K/M@ 3/@%\9742(7/#
l 7/(» ,@OLu//Z)o& 4_/?0% (%ﬁw /;J/C"’Yo& /(JM\
@OYGQD «o_Q:Q» CPM- . - oxi -

«9/’9 /\@7@37 ‘(% "~ i/c DA Cell

e~ e s 2 e e s

PSS ————.

S
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DFFICE OF THE ACCOUNTANT GENERAL (A&E) MEG H\l.A\ \FTC SHILLONG

N DA Cellf 2-46/92-93/2000-0 1V ol 1171216 . Pated:- 2 5 rr‘j "\qz.'f y
Ta. ‘

i, The Executive Engineer, Yingkiong R.W.D. Division \rumch’thradesh

2. The Exccutive Fnghicer, Khonsa R.AV.D. Divislon Arunachal Pradesh. - '
1. The Executive Engineer, Dapertje RAV.D. Division Arunachal Pradesh.
4
2

The Fxecutive Enginecr, Tawany, $.11LE. Division Arunachal I’radewh
The Fxecutlve Fagineer, L&F.C. Agartala’ lrlpurn

Subs. Repatriation of Djvislonal ;Accountant ton deputation).

Str, _ »
e following Divislonal Accountant on deputalion mentloned below under the Administrative
Control of Accountant General (A& NMeghalaya ete, Shillonig, hereby are transferred back to thelr - L."j'

vespective parent departinents. They may he veleased with lmmcclhle effect-and on recelpt of this order.z b

On heing velieved from theie duties, they may he directed to report to their parent department *,
immediately under fntimation {o this oflice.

S' \.HHES . :')hhi()ﬂ T - o ! l;"t;e.ﬁl)-eﬁ:lﬁ;nent‘w* - _-7:
. No . L
J1. ¢ Santnu Chosh, l.)..\. a0 | (o Execntive Engineer, Y inghlong |H/oih(- Cluel bnglnwr.R\\ .o
Pdeputation. 1 RAV.D, Division Arunachal Pradesh, | Itanagar, .___"_f i
' Tushar Kantl Barua, 1 (Vo kxecutive Kngineer, Khonsa I (/o the Chlet Knglneer, (£ L) :
: D.A. ont deputation i RAWD. Divislon Avunachal Pradesh. ! lt'magar. At
-5 i “Ralhal Zekrishma Dey, ‘ (/o Executive Engineer, RAY.D. ' l 0/0 1he Chlef Engineer R_\\ D } |
: ED.AL on deputation s Daportfo. Avumachal Uradesh. _v ltanagar. o
4. L NiRh RaNath, DAL on | Ofe Executive Fagloeer, Tawanag, : (Vo the ('lechn;,inccr. PHE. TR
s deputaiton ': YLE Diviston Avunachal Fradesh. 7 Itanagar, _ .
o Fradip b Pank DA on : Mo The Excentive Engioeer, L&E.C | Ofg (e Chiet bn"!nm l(’zt ( ' K
Ddeputatlon P Division Agactala Tripuric U Divistou Itanagar, .

this order takes inimcdinde eHecl

Authority L G order dated L1020 PTIRN T file ATRIAY
C e A6/M 203200001V LA

MemoNo DA C (ll/l@ﬂ(ﬁ/‘)l 93200000V ol 11215222

t np} forwarded (or inlormation and necesaey action (o .

1. 1he Chtef Engincer, RAV.Dviston Hanagar Arunachal Pradech. .

& The Chiel Fugineer, FALE, Bivision finagae Aruoaciol Peadesh.

3. the Chicl Engincer, L& ¥, Department, Hgar Arunachal Pridesh. '
I crson Coucerned,

’ SO File

6. .. Flle,

LT
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Oxiginul Application Nos, From 200(T) tto, 208(T) of 2001.

Datu of Ordur ! This 48 the 22nd Oay-or June, 2001

TRIVELDY, VICE LHALHMAH.
N RDMINISTRATIVE mEMBER,

0. A N0.200/2001(T) (in C.R. 603’?/98)1 :

R. Prathupan : oo Applicant
By AdVOCatG Mr.B KeSharma & Mr, P.K, Tiwari,

Bmgto oF A&unachairpcadesh & QOrs

By Mr, G QuwPabhak, Adu1,;CeG5s, z.

I
",

- Respondnntaﬂ
D.RaNo.ZD1/2001(T) (4n WeP.(c)1117/2000
Shrl Habung Lalin

) “e e Appl@canﬁ.
By Advocate M, Tagla Micghi
- Vy -
Unlon of Indla & 0Oro, t e Renpondentg,

NroB Co Pathak Addl.C.G,S,C,

n;ﬁ—n\o A"&o 202/2001(T) (in W.p.(c) 374/2000 .
v Sri .K&bhab Chandra Oas ey Applicant

r By AdVQCata Mr, Amltava Roy & MD B.0utta

v Vg o

shtﬂt al Q,ﬂ &Nn&ChHl PD&dBBh & UI“:) ROS andontﬂ .
Nr.ﬁ Db Roy, Sr.C.G.s,C, -

0.A. NO.ZOA/ZOUT(T)(ln W, Pa (c)257/2000)x

v ori Gambgh Hugoy H “ov e Applldant.
By Advocats Nr.m Cg;nda & Mr,S, Dutta | A
-Vu'-' »
tp:@ﬁtath:orbkrunabhul Pradesh & Ors, Respandents,
"M1,B.C.Pathak, Add1.C.C.S.C, |

0,A.204/2001 (T) (in V. P.(c)373/2000)

Shrl Rathlndre Kumar Dob « o Applicant,

By Advocate Mr,Amitavg Roy & Mr.S5.0utts

L - Vg -
'$hacsmwiaidﬂiwranwghul Pradeshe« *0rs3, Raapondonts.
mrh ’\... D nb RO‘/, SL‘.,C.G-S.C.‘ . ‘

S e e
Ut ' Contd,, 2

ey
‘:.ti“; Y vl

erEr i
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«v*ﬁ' 0.A.205/2001(T) (4n WeP.(c) 376/2000) | , ‘ -

Shri Utpal Mahanta « v s e Applicant,

By Advocato Mr.A, Roy 4 Mr.5.0uttaq | |
‘:V“”"

Uhp.Stgteinfia wnaobal Pradesh & .0rs,

. RBSpondentSQ
Mr. A.Dab Roy, Sr.C.G,.S,cC,

’ 0.A4206/2001(T) (in s Pe(c) 496/2000) 4
o o Haga Mubi Tada

« v Applicant
' By Advogata MreAsRoy, Nr.M.Chanda ¢ MNryS.0utta .
Unlon of Indla & Orsg. R

Oapohduntu.
"Mr.ADsb Roy, Sn.C,G,s.C,

0.A.207/2001(T) (in W.P.(c) 876/2000)
Malay Bhushan Doy

N Applicant.
BY Advocﬂta mr.B|CoDB3 & f'\r.S.Dutta .
7 ;ﬂg‘s .m 4"\
0 -smm&‘ }‘ - - . 1
.’F: m\’\*lf‘l }f‘l“\\\ _ VB |
Tqd -\ >N L
IE?WV' 'V\T\\iékiraf of India & Ors, e Respondentg,
¢ ! /\ :‘
X [ ey \‘.:-A 5
v )(/ i M olA Dnb Roy, Sr4C.G.S,C.

I‘.‘ |
RO IS
;‘I"n‘ﬂ.'.!' 7 04“ 0'200/2001 (1)(-1-” u‘p (C) j'?S/ZOOO) 1
s S s ey Hago Tamin

: ¢ & o F\pplicant
N Ny
ar Wl By Advocatm Mr.A. Roy, mr.m Chanda & Mr,S, Dutta,

- Vg =
~The State of Amnachal Pradesh & Ors, , . R_a_sﬁdﬁdenta.
‘l NI‘.AeDGb ROY, SI‘.C.G.S.C.

8 RODER

RN IRVEDT J.(v.6 c.)

Vo have hoard fr, M. Chanda far the applicants

“and Mr,A.Dob Roy, loarnod 5r.C.G.5.C. for tho rnopbndnnts.

2. In all the aforesaid p.A

.s the qu 63 tionq of‘ law e ia b
A ARV N \'.C‘JJ'V\

\\dre similar ang they can be disposod Of‘ by a commoﬂ

contd,. 3

IR



i ordor wgainat uhic) Losrnod counsal rop the part{aeg
have ng objoection,

Ja Tha 8pplicantys or the pragent 0.A

+3 aroe sorving
cdn diFPerent Copacitios undarp the State of A runacha}

£) yArunachay Pradesh ang

Moghalay i, Y'or the parfod of deputatign

Aftor 6xplr
L \
ordo#»%avn besn pagsag

‘department, Agrierd Sy
' applicahts{EaviNriled the Writ Petitions in High Court,

which havae bBenAtrannfurrad to thylg Tribunal.

) | 4,

Learned Counsel for thg applicant hag submitted
thut;by ofdar dat ud 15—1141999, the Government or Arunachal
Pradegh hag extandad thg poriad 65 doputation For a
porfad of tuo ysars fron

Lhao daty of expiry of thaf{r
pPOUDﬂt_tOSDDCthO Lanurel

PAn tha intoregt o publ;c
'Gm.ﬂﬂay‘sirvice. The aperativae part of tha ordar readg

e
[N AR
' ot

\J

v
'l

M3y not bo dona
2%ag0, sincu final decislon of the
Govt, ig still auvaited, The ser

ving Divisionay
Accountants in the works OBpttswon'daputatiOn
, i 'ay be allouad oxt ( ;

rrange-
in fFinal shap

8 Statae Govt,
t foruary to your
ost aon ofrlcyn " ' ’

Nov'99 from the datg or oxpiry,

of Arunachal Pr



doputationist ®Pplicants in the State Cadre by order
dated 12-1-2001, copy.of uhich heq buen filed ag
Annexure-9,

Tho "Lottar ig buing reproducad bolows
[

"To.
il “Tho Accountant Gcneral(A&E)
“. .Arunachal Pradnsh, Meghalaya, etc,,
“r "Shillong=793 001, '
Qubx Trannfor of the Cadro of Ofvisfonal
Account g Officor/Oivigional Accountants
to the Stateg op A ruozchal Pradesh «
regarding, o
Sir,

917 (Ninaty ong
xisting combined. cadrg being
controlled by you, Now, thG_Govetannt of
Arunnchal Pradugh has d ;

8 docided to take Qver the
4hovo sald Cadpe yng |

er the diroct control of
tha Olrector of Accounts ¢ Trossuring, Govt
of Arunacha) Pradean,

L]
uwlth {mmoediatae affect,
Persons thoss yhg are born® on regular
baals in the cadre and apt to cgme over to
A runacha) Pradesh gtate

Cadre, will be tak an,
statua quo subject tgq acceptance or
« 1t 48 0ls0 dieldad that

visional Accountant(s)
on doputation will by antertainad

It is, thorefcre, requestoed to taka
NBCossary action at your level so that the-
Process of tho transfpp of tha Cadre along with
tho willing pPorsonnel can Lo complataey {mmao-
diatnly, '

Forma

) noti fication is
aholl ba oo

undor igsyae and
mnunicatad Ln duo courga,

Yourﬁ'raithfully,

(Y.tMagu)
Oirector of Accounts & :Treasurl ag
& Ex-Gfficio Oy«.becy.(Finance
Govt, of Arunachal

Pradesh,.
NAHARLAGUN  n ' )

tontd,, 5 -
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dhpututionist applicantsg {n the Statﬁ-Cadra by ordeyx
: | dated 12-1-2001, "

.Copy . of uhich haa buen iled as

Annexure~9, The "Lottor §g buing reproduced bolou

"To, ihi
i Tho Accountant Goeneral(A4E)
. .Arunachal Pradngh, Meghalaya, etc,,
“v "Shillong=793 001, . :
»5ubx Trannfor op the Cadre of Ofvisional
Account g Officor/Oivigional Accountants
" to tha Statg of A runachal Pradsgh =
regarding,
) N Sir,

It was under activoe Considoration of tha
Government of Arunacha) Pradesh for somatima
to taks ouvar tho Cadre of tha Oivigional
Accounts GFfficorg / Oivisionsl Accountants of
of the Works Depattmant totalihg: 91 (Ninaty ong
posts from the oxisting combined cadra being
Gontrolled by you, Now, the Governmant of
Arunachal Pradugh hag docided to take aver the
abovo sald Cadrpe undar t

he direct contpal of
tha Director gf Rccounts ¢ Trasouring, Govt,
of Arunachol Pradeah, ulth immodigta affect,

Persons those yhg 3re borne on regular
basis in the cadre and opt to come ovar to .
Atunacha)l Pradegh state Cadres, will be taken, '
OVETr an statug quo subjsect to acceptanca of
the statg Governmant, 1t {g 8lpo dielded that
hencoforth no fragn Divisional-Accountant(s)
on doputation will bo antertained. Cases of

It is, therefcre, request od to take
nBcossary action at your

lavel so that the-
' Process of tho transfer gof tha Cadre along with
. tha wllling porsonnael oagn be complatag immo=
diutaly. ’

Forma) noti flcation Ls undor Lasus and
ahpll bae communicatad in dug coursgo,

Yours Faithrylly,

(Y .Magu)

Olrector of Accounts & :Treasurl as

& Ex—DFriCio_Oy.Sec

y«(Financae ),
Govt, of Arunachal Pradaah,
NAHARLAGUN .n |

A i
. ' 1
: , R;w, "
s, O L e ‘
. .
N
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in our opinion,

. arlses, (t iy

267 - p QT D5

‘ A4
- - ..6/),)

P

>

Oe Ao tho State Govornmont hag extendad tha porfad

of doputation and furthar haa takon a decision to absarvoe

theapplicants in tha State Cudre by ordor dated 12-1-2001,

nothing i{s left tg be docidnd by this

Tribunal in thosae Q. Aes., Tho order of repatrfation impugned

S VS O N R _

in these 0.A.s 3tando [:Lu.b-oqdod (by ordor datad 15-11-1999,
~ alw ‘

, filGd)iﬂk Annaxure-7,

Tho applicutiona are acco rdingly, dispossed of,
It {o mado clear thot {r chan

« ‘\—al\u«u Vio v

90 in the prasent sltuation
Jepen to the applicants to approach this

Tribunal,

-

There shall, housvy or,

be no order as to costs,
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ANNEXURE- Ly

T

GOVT OF ARUNACHAL PRADESH
LOIRECTORATE OF ACCOUNTS & TREASURIES : NAHARLOGUN

( THROUGH FAX/SPEED POST)

No .DA/TRY/15/99/9629 Dated Naharlogun the 15%h Nov?’99
To, |

The Accountant General (A & E),
Meghalaya, Arunachal Pradesh etc.,
Shillong.

Sub':wRecruitment/posting of regular Bivisional Accountants.

Ref :wYour~1etter No.DA/Cell/2-46/92~93/1241 dated 4~10~99
% this office letter No.DA/29/85/(Part)/6304 dtd 8-9-99 -

Sir,

The issue of recruitment and posting of Divisional
Accountants to 38 Rural works divisions of this state which are
presently manned by deputationist were under active consideration
of the State Government. The Govt of A.P. has observed that prior
to this correspondence under reference the State Govt. as well as
“this Directorate were never consulted while recruiting and posting
of DAOs/DAs, though these posts were borned in the estabkishment of
Executive Engineers and paid from the state exchequer. It has also:
“been observed that prior to declaration of the Statehood (£0-87),
the cadres of the DADs/Das were enjoying pay scales without anomaly
with the comparable status of Accountant/éssistant/Buperintendent
in the State Govt. working either in the Directorate of Accounts &
treasuries as well as in other Directorates or in the District.
establishment. The Directorate of Accounts and Treasuries now
express concern on the pay scales presently enjoving by the cadres:
of Dais/DAs were enhanced without having approval of the 3tate Govt
of A.P. The higher pay scales presently enjoying by the cadra of
DAs/DAs has been posing a problem for granting huge amount in the
form of pay and allowances during the proposed training period of
38 Divisional Accountants.

The Govt of Arunachal Pradesh is of the view that recruitment

‘and posting of the DAOs/DAs for 38 working Divisions of PWD may not
be done at this stage, since final decision of the Govt is still
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awaited. The serving Divisional Accountants in the works Deptts on

deputation basis may be allowed extension for a further period of -

two years from the date of expiry of their present respective
tenure in the interest of Rural service. This will provide succor
to the poor financial position of the state prevailing at the
present time. This arrangement is proposed till view of the State
Govt in final shape could be put forward to vour esteem office.

Yours faithfully,

(C. M. Mongmaw)
Joint Director of Accounts
Directorate of Accounts & Treasuries
- Govt. of Arunachal Pradesh

Fax No 0360 244281

The P.S. to the Hon’ble Chief Ministar, Arunachal

Pradesh, Itanagar for information of the Hon’ble

Chief Minister.

The P.S. to the Commissioner (Finance), Govt of .
A.P., Itanagar for information. :

The P.S. to the Commissioner (Finance), Govt of
A,P., Itanagar Tor information.

The Accountant General (Audit) Arunachal, Mehalava
‘etc, Shillong for favour of information. -

The Chief Engineer PWE (EZ/WZ)/RWD/PHED/IFCO/Power

For information please. They are requested to give
continuation to the serving Das who are on
deputation, for a further period of 2 yvears on.
expiry of their present term of deputation &
meanwhile they may please direct the Executive
Engineer concerned not to accept joining report of
new appointee (DA) without consulting the State
Govt/Directorate of Accounts and Treasuries,
Maharlogun.

The Chief Accounts Officer PaD
(EZ/WZ)/RWO/PHED/IFCD/Power for information.

Office copy

{C.M. Mongmaw)
Joint Director of Accounts
Directorate of Accounts & Treasuries
Govt. of Arunachal Pradesh
Naharlogun
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A ANNEXURE- S
GOVERNMENT OF ARUNACHAL PRADESH
Director of Accounts & Treasuries
Naharlagun~791110
No.DA/TRY/15/99 Dated, the 12" January, 2000
' To,
The Accountant General (AsE),
Arunachal Pradesh, Meghalaya,vetc.,
Shillong~793 001. '
Sub Transfer of the cCagre of Divisional Accounts .

Of ficer/Divisional Accountants to the State of Arunachal -

Pradesh - regarding.
Sir, .
It was under active consideration of the Government of

Arunachal Pradesh for sometime to take over the Cadre of the

bivisional Accounts Officers/Divisional Accountats of the
Works Department totaling 91 (ninety one) posts from the
existing combined cadre being controlled by vou. Now, the
Government of Arunachal Pradesh has decided to take over the
&bov& said Cadre under the direct control of the Director of
accounts & Treasuries, Govt. of Arunachal Pradesh, with

immediate effect.

Persons  those who are borne on regular basis in the cadre and

opt to come over to Arunachal Pradesh state Cadre, will be
taken over on status quo subject to acceptance of the State
~Government. It is also decided that hanceforth no fresh
BDivisional Accountant(s) on deputation will be entertained.
Cases of those who are presently on deputation and serving
in this state shall be examined at this end for their future
Céntinuation evén after cawpletion of the existing term of

deputation.
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It is, therefore, requested to take necessary action at
vour level so that the process of the transfer of the Cadre
along with the willing personnel can be completed

immediately.

Formal notification is under issue and shall be
communicated in due course. ’

Yours faithfully,
Sd/~ -

(Y. Megu)

Director of Accounts & Treasuries
& Ex-0fficio Dy. Secy(Finance)
Govt. of Arunachal Pradesh
NAHARLAGUN’’



GOVT OF ARUNACHAL PRADESH —— ~ /5%
DIRECTORATE OFF ACCOUNTS & TREASURIES o ‘
L NATARLAGUN - -
- NO. DA/TRY/15/99 . 1 Dated Naharlagun the 11th March ‘02

1
To,
The Accountant General ( ALL)
Meghalaya, Arunachal Pradesh cte,,
Shillong,

Sub:-  Continuation of scrvicé in respect of the Divisional Accountant. on deputation.

Sir, - _ _
L would like to inform you that the state cabinct of Arunachal Pradesh has alrcady
taken a decision for taking over of the administrative control of- the cadres of
SrDAO/DAO/DA of works divisions belonging to PWD/PHED/AFCD/RWD and Power
department of Arunachal Pradesh, In order to ensure smooth transition of Lhe controlling
authority of the said cadres a scheme has already been formulated - which is being
submitted to you shortly for obtaining approval of the appropriate atj_'tjllc')_ri(y for issuance
of a formal ‘Notification’. S

Meanwhile you are requested for not to make any fresh recruitment to the post of
the Divisional Accountants against the Works divisions of the State ol Arungehal Pradesh,
which is in continuation to our letter No. DA/TRY/15/99 dated 15/11/99. Fresh
recruitment of the Divisional Accountants will be made by the stale government through -
Arunachal Pradesh Public Service Commission. Therefore the Divisional Accountants
those who arc appointed by you on deputation from the state service of Arunachal
Pradesh may be allowed to continuc as Emergency Divisional Accountants for the time -
being as a working arrangement. B3ul for their absorption on regular basis, they will be
given chance (o qualify themsclves in the Divisional Test cxamination which will be
‘conducted by the state government through the authorized officer of the state
government afler taking over the administrative control of the cadres.

| o !
| Yours faithfully, |

(AK. Guha) |
Commissioner (Finance) -
Govt. of Arunachal Pradesh
~ ltanagar. -
Memo No. DA/TRY/15/99/ - Dated Naharlagun the 11th ‘March’02.

i

Copy to -

).  The Chitl Engincer, PWD (E/Z, W/Z)/PHED/IFCD/RWD and
Power Department of Arunachal Pradish for ini’ovrmatio;n.

i
H




.. |
Al Exceutive  Engincers, PWD/PHED/IFCD/RWD | &  Power
department of - Arunachal  Pradesh for information. They arc
requested Tor not Lo release the Divisional  Accountants, who are
on deputation from the state service of Arunachal Pradesh

€%
~

-

expiry ol their deputation term, until further order from this end.

_\,)Q_.

(A.K. Guha)
Comumissioner,(Finance) 13 | -
‘Govt. of Arunachal Pradesh .
Itanagar. ‘

, on
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. ADMISSION OPEN "~
K. Thomas Residential School
- (English medium) .
*.F-Sector, Nahariagun
Classes-Nursery to IV
Contact: 246070 (0)
- :..°245279 (PP)

.,,.1

AMSL to boycoﬁ

Manipur governor

PMPHAL, (UNI) The All
~k:mr Students’ Union
(A...SU) Saturday- an-
nounced to boycoti Gover-

nor Ved Prakash Marwsah
£nd his edvisors w!lh (m-
medicte effect.

The decisionwas taken
to protest “the govermnor's
{allure to concede to the
organl’suon s’ charter of
demands for improverment
b in the quality of educaliun
in the siate.

court bmldmg

tlnulng with their’ vlolem
spree, naxaiites of the |
banned peoples war group
{PWG) have blown up 2
court butliding housing the.
otfices of assistant ses-
sionjudgeand}udldamxst
class - maglstra’a, ~at

1PWG naxals btow up .

gleal's
XTAY\AGAR, Dec I, (UI\I)
The Arunacha! Pradssh govern-
ment has zpproved the seaingup
of 2 state women commission. 2
stzrutory body to look afer the
interest of women in the stzte.

Arunachai Pradesh Informa-
tion‘and Public Relazions Mia-
ister Takam Sanjoy told news-
men here today that the recently
concluded cabinet had approved
the levying of monthiy sqrvi:e
charges on pakka (concreie) and
semi-pakka (nalf concrete) gov-
ernment accommodation in
places connected by moioradle
mads at2 no:nmal rate.

In its reccntlv conchided
.meeting at Along, the distict
headquarters nf\\/cq Siang, the
cebinet 2ls0 approved the policy

_in respact of use of public sites

and facilities for mnsemem

or pubhcny cam;:.n;n in the

s:a!e. - T

;;;::‘S;%ay who is 2iso the gov- -

271 Govt an;mes Wom

cabinet meeting has funh.x 2p-

proved the creation of three ex-

~adre post of deputy commis-
sioners for Upper Siang, Kurung
Kumey and Lower Dibang val-
lev districts with hezdguariers at
Yingkiong, Laying Yangte ard
Roing respectively. .

It has approved the proposal]
for realization of nominal fee in
conrection with the processing
and issuances of land process-
ing certificates ia the state at the
rzte of ten praise per square
metre from pnva(c and individu-
als, subjccl to 2 minimum of Rs
500 and Rs 150 as fee for r-gly
tration, Sanjoy said. -, ‘

The cabinet mcetmg, which
“was chaired by Chief Minister
Mukut Mithi, approved the re-’
v1sed éstimates of mlcro-hydcl
pmjects and wtilization of exist-
ing egtipment under dispme.

_ Sanjoy said the s‘.z‘c govem-

ment had handcd over_some,

fEE

[ERER4

’ mvcsuganon had not b:cn co!
pleted for the pmposai Slzm°

dxspu.cdn)cro -hydel projects
to the CBY, adding thaz the in-
vestigating agency had mow al’
lowed furiher construction work. .

The cabinet further zpprovee i +Z
the proposzl 0 12ke over S the ad-
minisrative conwroi of ScRivi
divisional sccpunts olteers, di- .
Visional 22counts olnicers and
divisionst accountants belong--
ihg 10 PWD), rural works depart-

ment pUBIE IreaN eREEeerug, |
‘Jrrigetion and control de-
partment 2hd power degartment

of Arunaci

a,hc

general,
informed, - =
‘The cabmer. was also in-
formed 2bout thc medium term -
fiséal reform programme of, the
state gowmment, he s=id. .
The cabinet noted that as the

[ fnmtnt spokesmzn. sa.n:l the cassmlam;mdxeoo'xsuvc!m h

ers Commi sion, L€
its stand on Rottung dam

- -‘\Iong tovwnship.,

sehtin <.mee

“gble to the 'suate goxemmem, .

esh from the -~

adminiswative comml cf the ac-

':—.gxzmmg overihe proposed con-",

{d secu]at: \shxch a:eas mn:hx
get submerged m and around .

*To allay zny unwarrantcd~ ;
,the cabinet decided tha the
o..al Hvdio Eiectric Power’
Camamnor (RHPC) would be
d*-*ctcd to ensure thatthe deslgq
of Lxc Rotruny dzm do not re- |
gence of any part B
of Along towaship. Otherwise

f,

e project weuld be unaccept-
N HARL-\GUN Dec I The
__ Lions Club .of Naharlagun

Sznjoy said., - - ! B
The peoplc of Along were

ed D*ccmber i as ‘World
Day’. “with the:q} of the

struction of Rottung dam ovar
“ Sizng nvcr under the 'ba.nner of
:Signg Bachao Andola.n appr
n::xcmg dang2rto the townsh
. Thc state aovemmenl h
d'.recled the NHPC @ mvmgax:
ino the construcuon -of three .
ddns in three cxﬂ‘c:mt placs of

premises here to ximrk the occa-

Ea.h..r m ﬂ\e mommg x.h:

‘(LCN) in 2ssociation with State -
AIDS Corntrol Sonet\ here ob--

v ld “A massive Tally'was or-,
g2 jzed at the Commuxmv Hall. . h

T sica, accordmg lo a LCN re-'

thoroughfa.re ‘of the town hold-

“ing placards and banners on pre- i~

vention of AIDS and converged

‘at ‘the Communny Hall prc

mises. | o g
“Minister of State for Heahh

Dr T Tapak and high ranking -

health department officials also
anended the rally. In his address
Dr Tapak cautloned the pcople
in g:ncm.l and the students in

-pamcular about the d-c‘.dcd d.s-
‘a_sc -and called upon them 10
Aawarc the peoplc of the killer -

orpre-

Fncr'- "rouc St.zdxo :

c:cry

A blood do-..::-an camp and R

AlIDS awareness exhibition

which'was inauguraied by the - -

-Dr. Tapzk, besides a spoi-quiz.

contest on. AIDS 'among the

"school_children were the main -

hnghlxghts of the day. N,
_Laterin the day. the'Lions - . i .-

Club members met the truck

drwc."s ‘who are considered to be

-the’ most vulnerable to HIV/

*AIDS virus and aware them of

. the_dréaded virus and various *
prtvc:mvc nieasures required to |
betz.kentoremam frceﬁ'omthe .




